383 St correcting answer to SO

DR. SUBRAMANIAM SWAMY : Sir,
we are completely dissatisfied with his
answer.

(Interruptions)

DR. SUBRAMANIAM SWAMY : This

is an anti-farmer Government and you have

participated in it.

[Dr., Subramaniam Swamy and some other hon,
Members they left the House. )

14,58 Hrs,

STATEMENT CORRECTING ANS.-
WER TO SQ No. 768 OF 27.4.1983 RE
LICENCES FOR MANUFACTURE
OF MINI-MICRO COMPUTERS.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANIJEEVI
RAO) : The following answer was given in
reply to part (a) of the Lok Sabha Starred
Question No. 768 on 27.4 1983 :

(a) About 140 units have been granted
licences and Letters of Intent for
the manufacture of Mini-Micro
Computers. —

The corrected reply is as follows :-
industrial approvals
scale approvals,
Letters of Intent add Industrial
Licences have been issued for the
manufacture of Mini/Micro-pro-
cess or Based Systems.”

(a) ‘“About 140
including small

Reasons for delay in sending intimation
for correcting the reply :-

After part (a) of the question was ans-
wered, it was noticed that there was a factual
error in regard.to the exact/correct number
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of units involved. The TOTAL industrial
approvals, including approvals in the small
scale sector, plus Industrial Licences/Letters
of Intent in the large scale sector were found
to add up to 140. Part (a) of the question,
however, refers only to “licences and letters
of intent’”., Sirictly defined this would
cxclude small scale units. Therefore, the
entire population of parties to whom appro-
vals had been issucd - both large scale units
and small scale units - had to be carefully
scrutinised and both the exact number and
the scope i.e, large and/or small scale units,
had to be defined, This took some timc to
do with the care required.

15.00 hrs.
MATTERS UNDER RULE 377

(i) DEPLORABLE CONDITIONS OF COM-
MUNICATION SYSTEM 1IN MIRZAPUR

# =it qfRsT (VI @) : I9reae
Agiza, fasigy «F9z & 1 Frgfagma
fatzw weaa wradrg feafa & 2y mar &
afiuraeasd frsifqe & stenfos fasrg &
faw sy @<=Wr Ay Ag g oar
W@ 2 Arfaw da & WEe, e,
qF, AN, VAL AF, FAGIY,  FAT,
wfgqaay ¥ Agl UF AT TAIRIT  &]
GTIg  SUIEYT g9 F I HIF FIAT
FWT g AT § AT T GT-IUT % &

Y, fagwasr, sA3gT, FAq afegmA
aifg srfeardt aur fase ssrd @ A9
FYAT Ff6T § | ATFITFHT A FrgfaFoa
fgzzn &1 snqeqr %77 FT AT weq
granfow =1 & a0 e w1 glaar
II1T FIATAIT FAYT F I U & WA
w1 sariafae gfee & 9% aqg <@ar g |
73g eAIRIA & aVEAT fowag gy F
FTIOT TET F1T AN BT €T & VT Saqr
R 17 TG AT T OTAT
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duY gur ® § g WAY T sATA
YR gewaeqT AT HIT ATHigd FIA
gC J9IT FTAT § % g9 w998 ¥ Tme
¥ gure srar drq R AT A FAH 27 I
g7 &3 #1517 f@ar s | Faad fawr
¥ FAYRIA sTFEYr 31F g g% AT FAAAT
¥ GFAT ATANT T T AF |

(i) NEED TO RESTORE THE DESERT
DEVELOPMENT SCHEME IN KARGIL
DISTRICT OF LADAKH

SHRI P. NAMGYAL (Ladakh): The
Len and Kargil districts of Ladakh in Jammu
and Kashmir State were included under the
cold desert programmes cver since the said
scheme come into existence. Suddenly last
year, Government of India withdrew the
scheme from parts of Kargil district on the
basis of a task force’s reports. It appeared
that the so-called task force had based its
report arbitrarily on the excuse of higher
rain and snow-fall in Kargil area, which is
contrary to the factual po’sition. No doubt,
during the winter, parts of Kargil district
receive very heavy snow-fall, but during
summer and particularly during the critical
forming period, the snow gets exhus-
ted much before the maturity period of the
main crops. Many schemes and measures
taken in hand under the Desert Development
Programme in Kargil district for conserva-
tion of water and snow are lying incomplete,
due to withdrawal of the said scheme.

1, therefore, urge upon the Government
to restore the desert development scheme in
the whole district of Kargil in the Ladakh
region.

(iii) NEED FOR PROVIDING STOPPAGE
OF THE PROPOSED SANCHI EX-
PRESS TRAIN AT VIDISHA AND
ALSO RESERVATION QUOTA FOR
VIDISHA

SHRI PRATAP BHANU SHARMA
(Vidisha) : The Government is proposing to
run Sanchi Express train Originating from
New Delhi and going to Indore VIA Bhopal.
® It would be a great boon to the People of

SRAVANA 25, 1905 (SAKA)

Central
Pradesh, connecting them to the capital of
the country by a fast train.

It would also fulfil a long-standing need
of a fast train between Indore and Bhopal,
where the Major traffic has to move by road
so far. I would appreciate if the new train
is started by the 2nd October 1983 because
the Railway Minister had recently announced
that Sanchi 'Express shall be started shortly.
I would also like to place certain expecta-
tions of the public for consideration by the
Ministry :

L

1. The Sanchi Express train timings
should be adjusted in such a way
that it has not only convenient
starting and arrival timings at its
final destination, but also at
Bhopal, the Statc capital.

2. The train should have a stop at
Sanchi and Vidhisha, the historical
towns that have given this train a
name, in the first place,

3. There should be a reservation
quota at Vidhisha for at least 12
to 15 berths in each direction.

(ivy NEED TO DECLARE SUPPORT
PRICE OF WHEAT AT RS. 200/- PER
QUINTAL BEFORE SOWING SEASON

S5t fraraz fag (79 @ gw 3w &Y
usdg Hrw Fiw Iarew & swfas  qar
IF5d & | T IORET 987 ¥ T *T dT
gfawa Staar  f&&M 7A9g Frar @y
grar g, sararfal, sqnmfaal aR Awa
FXA ATAT & AT A0 Fir | e w_w
¥ ofy e srfus giar § agi 7 gfy
safgq srra Afgx Zrdr § 1 Tow F sy
rffq 17 T gIR T A qfew § ar
fagra ® 750 =9¥ & 1 o9 § FISrAry
agl, e agl, srg gqwi o aSgLr
F AE A1 A €TT w¥F A9 FY ¥y
sfgs X € | 19 ¥ @T gu wew

Maiters under rule 377 386

India, especially Western Madhya |



